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(c)the reasonsforsuch starvationdeaths 
among the handfcwm weavers in Araftira 
Pradesh;

*124. SHRI CHITTA BASU: Will the 
Minister of FINANCE be pleased to state:

(a) whether a report on the working of 
the nationalised banks Incuning bsses is 
undertheconskietatnnofthe Government;

(b) whether the report has specifically 
Mentified the reasons of bsses;

(c) if so. the details thereof; and

(d) the aetkMi taken by the Government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No report on 
the working of natkxiallsed banks incurring 
losses Is under the oonsMeratton of the 
Government

(b) to (d). Do not arise in view of (a) 
above.

SUrvatfcm Deaths of HandkMm Weav-

*125. SHRI D A TTATR A YA
BANDARU:

SHRI SOBHANAD-
REESWa RA RAO VAODE:

WmtheMMrterofTEXTILESbepleased 
to state:

i

(a) whether a number of starvation 
deaths have been reported among the 
handkMm weavers in the country particu- 
lariy in Andhra Pradesh;

If so, the number of such deaths 
reported during the last three years; Stale-

(d) whether the Unkin Government have 
given any financial assistance to the families 
of the deceased;

(e) if so, how much; and

(f) If not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTH^S (SHRI ASHOK 
GEHLOT): (a) The State Government to 
Andhra Pradesh has reported a figure of 76 
deaths in past few months but have attrib­
uted it to protonged illness and oM age.

(b) Govemmerrt of Andhra Pradesh had 
also earlier reported 33 deaths from Novem­
ber 1988 to February 1989 but had attributed 
these also to Illness, okJ age, suicide and 
accktents. NootherState has repotted deaths 
spedfbally of weavers.

(c) Governn.ent of Andhra Pradesh got 
each of the reported stanratnn deaths en­
quired and reported that the deaths (includ­
ing sucMes) are not actually starvatk)n 
deaths but are due to various other reasons 
Kke oM age, prok>nged illness, addKtion to 
ak»hol, accklent, family problems, unsound 
mind, etc.

(d) No Sir.

(e) Does not arise.

(f) The grant of financial assistance is 
provkled for in cases of people affected by 
natural calamities, riots, etc. There is no 
provisnn for any other kirtd of eventuality 
under the present scheme financial assis­
tance is provkled t>y State Governments 
only incases where deaths are directly due 
to communal riots, accidents and natural 
calamities. However, both the Central and
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the Slate Govemiiwnts hav« taken a num­
ber of steps to help the weavers in the three 
airbed distrids of Andhia Pradesh viz.. 
Krishma. Prakasam and Guntur. The Gov­
ernment of Andhra Pradesh has agreed to 
provkle productkMi oriented consumption 
ban through Banktothe affected weavers at 
Rs. 1000/-per family reptyable in 20 monthly 
instalments with a moratorium of 4 months at
11.5% interest per annum. The State Gov­
ernment also proposes to organise areiiefof 
Rs. 5000/- per family to the sun îving mem­
bers of weavers through kxalorganisatnns. 
Sufficient amounts have been released by 
the Central Government for providing sus­
tained employment to affected weavers un­
der the janata production programme, even 
though an overall cut in janata production 
programme has been imposed throughout 
thecountry. Arrangementsfor improved yarn 
supply at pre-budget prices have been tied 
up through State agencies and Nattonal 
Handtoom Devetopment Corporatton.

Legal Aid Scheme for the Poor

*126. SHRIVUAY NAVAL PATH.; WIN 
the Minister of LAW. JIJSTICE AND COM­
PANY AFFAIRS be pleased to state:

(a) whether the Government have as­
sessed the w o ik ^  of legal aid scheme for 
the poor,

(t>) if so, the shortcomings noted in the 
woiking of the scheme; and

(c) the reasons for the shortcomings 
and the action taken to remove the same?

THE MINISTER OF LAW. JUSTICE 
AND00MPANYAFFAIRS(S»1RIK.VUAYA 
BHASKARA REDDY); (a) to (c). Legal AM 
Piogrammes are oiganisad by the Stale 
Legd Aid «Advtee Boards and Oistrk̂ t Legal 
AU Commltaes etc.. whose working is over­
seen by flie CMefJustfees of the respective 
SMe ^ h  Court m d Judges of the High

Court besktes sennr Judicial Officers in the 
State, who are actively associated with the 
State Boards and District Committees. Fur­
ther, such programmes, partk»larly Lok 
Adalats, are often attended by the Chief 
Justice of India in his capacity as Patron-in 
Chief CILAS and Executive Chairman, 
CILAS, who is a silting Judge of the Su­
preme Court. The woricing of the Legal AkI 
Programme is reviewed as and when meet­
ings of the Members of the Committee for 
Devekipmenting Legal Akl Schemes (CILAS) 
are held. No shortcomings on the Legal Ak) 
Programmes have been brought to the no­
tice of the Government.

Fbreign Exchange Immunity Scheme

‘ 127. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government are aware 
that the Foreign Exchange Immunity Scheme 
formulated by the Reserve Bank of India has 
given rise to large scale hawala transactnns 
and under-invoidng of exports; and

(b) if so, the steps taken by the Govern­
ment to stop misuse of the Scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a) The Enforoement Directorate 
and the Central Board of Direct Taxes have 
informed that there is no indicaUon that the 
Foreign Exchange (Immunities) Scheme 
formulated bylhe.Reserve Bank of India had 
given rise to a large scale hawala transac­
tions and under invoicing of exports.

(b) Does not arise.

Smuggling of Electronic Hem*

*128. SHRI BHAGWAN SHANKAR 
RAWAT: WiH the Minister of FINANCE be 
pl0880d to sUrtor


